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An Act to provids for the appointment of an interim administrator 
for the Durgah Khawajasaheb, Ajmer, pending inquiry into 
its affairs and for certaid ancillary matters. 

I 
\ [1Mh Marek, 19501 
! 

BE it enacted by Parlianient as follo' s :  P" - 
1. Short title.-This Act may d;e called the Durgah Hhawaja ~ a h e b  

(Emergency Provisiona) Act, 1950. 

2. Definitions.-In this Act, unles$ the context otherwise requi~%s,- 
(a) "the Act" mdans the ~ u r & h  Khawaja Saheb Act, 1936 (=I11 of 

1936); 1 

( b )  "Chief Commissioner" me4ns the Chief Commiesioner, Ajmer; 
(c) all words and expreesions uqed herein and defined in the Act, but 

not hereinbefore defined, shall have \ the meanings respectively ae~ligned to 
them in the Act. \ 

1 
3; &hp&tmfjnt 01 'M&t.kdtor ciadl imudequd~oeb 'th6rtjoi.-NotwithgWd- 

i$g 'anything con tahd  in the Act, the Gentral Government may, by ndtificg- 
1 tioh in the Official Ghzette, veat the addinistrbtion and control of thb Dkgah 

EnKb;binerit, which are b'y gub-section (l)!of section 4 of the Act 'vested in tEe 
mmmittee, in hhy person (hereinafter reyerred to as thk Adniinistdtdr), and 
upoa 'such n6tificdtion 'bding issued,- 

(a) the Administrsbor shall take @he plsce of, mil shall sup%m'ede, 
the Comniittee constitut2d under theiAct; 

( b )  6he (3tid~itt&e 'sBall team to\h'i%ve dr eifr0iae 'any 'poV~e6 6f G$- 
MMistbCion, 'conKrdl dr fidiidge~ent'  i# rhpdct of tKe Dtirc'ah Endib+dnlO 
under the Act; 

i 

(0) the membe're of 'dl $t id ing  snd sp~bial'coinmittees appointed by 
+he Committee under Che Act sh'all be $%eezhed to have vacated their offices 
aE such; L 

(d) the Sajjadanashin shall cease Xav& or 'exereid *ariy Hgli'ts over 

:from the said 
lWds -alter 

>, 8 < % A  I 4. ,power. :to a i ~ t  ~ t tmi i i i  .aid irpwipy ~&ittee.-~or- tha , p q m 9  
odLknpl?ling him <eff ectivelg; to, exerciae hip p w ~ r s  iof :a&qhistratiort, control or 
&&%emen t f the Durgah Eododnent , th8 bdmini~trato~ mag- 

(a) appoint, a Mutawdli and prescri his powers and functiorw,; 
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2 Durgnl' Khouraja Saheb Emergency Provisions) [ACT SVII OF 19491 I ( b )  determine the remuneration payable to any Mutawalli appointed 
under this section; I (c) appoint any Advis 17 Committee, consisting of such number of 
Muslims as the Administra )r may think fit, and prescribe its powers and 
functions. p. , -  

5. Procedure f a  decision of /disputes in certain c@=.-(l) Notwithstanding 
anything contained in section 1 of the Act,,where in the course of administra- 
tion, control or management , f  the Durghh Endowment, a dispute ariaeb 
between the Administrator on ! he one part and the Sajjadanashin, the Mute- 
walli, any Khndirn and any pe son claiming to be the servant of the I)urg& 
uuder some hereditary right, or any one or more of tbem, on the other part, 
and such dispute does not relate to Any religious usage or custom or to the per- 
formauce of any religious offic , the dispute shall be referred to the Chief 
Commissioner for decision. 1 

(2) If any question arises w ether a dispute is a dispute relating to any 
religious usage or custom or t ti the performarice of any religious office, the 
question shall be decided by th Chief commissioner. \ (3) Any decision of the Chi f Commissioner under this section shall be, 
final and shall not be called in question in any court, and no suit or other 
proceeding shall lie in any oour for the adjudication of any matter which is 
required by this section to be d oided by the Chief Commissioner. 

(4) Any suit or other proceedi g pending in any court a t  the commencement I of this Act, which relates to anx dispute required under the provisions of this 
section to be referred to the chief Ootnrnissioner for decision shell on such 
oommencement be deemed to h$ve abated. 

6. Parer of Administrator to blicit or receive offerha on behall of the 
Durgah.-Notwithstandi on ifisued by any court or anything 
contained in any law f g in force, it shall be lawful, and shall 
bb deemed always to h for the Administratbr or any person ap; 

narars or offerings from any 
pointed by him in this or receive on behalf of the Durgah any 

arid all such nasars or offerings shall be8 
deemed to be part of the D ndowment for the purposes of the Act. 

i , 7. Exercise of powers, e AdanistratoP.-Subject to $he contra? 
I of the Central Government istrator shall exercise all the powera and 

I 
dis~harge all the duties o ittee under the Act in conformity with 
the provisions contained ar as such provisions are not inconsistent 

I with anything contained 

8. Protection of action take4 good faith.-No suit, prosecution or other 
legal proceeding shall lie against th Administrator or any person acting under 

I 
=t 

his direction in respect of anythin is in good faith done or intended to 
be done in pursuance of thia Act. 

9. Repeal and saving.-(1)' The ah Khawaja ~ a h e b  (Emergency Pm- 
visions) Ordinance, 1949 ( X X N  of , is hereby - - -  repealgd. 

a (2) Notwithstanding such repe ing done or any action kken  (includ- 
ing any notitication issued, order made or decision given) in the - 
exeroise of any powers oonf aid Ordinance shall be deem- 
e d  to have been done or take the. powers *wnferred by' t& 
Act, as if this Act were in bn which such bhing watl done &- 
action was taken. . i - < % J  
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